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central ACfilN I strati ve tribunal principal bench

0. A.No, 351/97 ^

Neu Delhi: this the "r ay, 1998.
\

HON «BL E IN R, S, R. AOICE, Ml CE CHaI RN AN ( A) «

Harpal Singh Danojer,
S/o L ate . Sh.H arsaran, -
q.No. N.,.605,
Kasturba Nagar( Seua Nagsr),

Neu Delhi- 3 ».,.. Appli cant.

(By AdWDcatas Shri B ,N .Bharga va)

Vsgsus

1. N CT o f Delhi,
through the diief Secretary,
Old Secretariate,
Delhi, .

2* The Estate Officer &
Asstt, Director ( Litigation),
Directorate of Estate,
Fbom No 8 411, Nirman Bhauan,
N su Del hi,' . ■ '

3, The Ooint Secretary ( Medical),
PHC 1, Oauahar Lai Nehru Marg,
Neu Delhi -2

4, The Medical Superintendent,
Lok Nayak l-bspitsl,
Neu Delhi- 2 Respon dent^ ♦

l(By AduDcate* shri ,Harbir-Singh)

3 U DGM EN T

HON'BLE MR, S. R. AOIGE. VICE CHaIRNaNCaK

Applicant impugns respondents* order

dated 27.1.97 ( frinexure-Al) and seeks

regularisation of gr. No. N.6Q5 Seua Nagar,

2«' Applicant belongs to SC community,

Cbn sequent to his father«s death on 30.12.59, who

uas the allottee of the aforesaid quarter, applicant

got comp qssion ate appoin tnen t as Nursing Orderly

in LMOp Hospital u, e.f, 15,1,90 and applied for

regularisation of the aforesaid quarter in his

name on 28.2.90 (Annexure-A/S). After a I apes
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of nearly 5 years 8 months respondents rejected

the prayer vide letter dated 15.10.96 and

initiated eviction proceedings against applicant

resulting in issue of impugned order dated

27.1.97.

3* I have heard applicant's counsel Shri

Bhargava and Shri Harvir Singh for respondents.

Respondents contend that as per policy

only ministerial staff working in LN3P t-iospital

^  are entitled to General Pool Accommo detion j and

under PR 9(1?) a Nursing Orderly not being a

ministerial staff member i.e. applicant is not

eligible for regularisation of the aforementioned

quarter.

I notice that in this case> respondents

have acted with great tardiness, which is

unfortunate while applicant applied for

regul arisation on 23 . 2.90itsel f.^ Respondents took

nearly 5 years 8 months to communicate rejection.

It is also settled p racti ce to make interpool

.  exchange of quarter and such exchange has also

been noticed by the Tribunal in its judgment

dated 10,9,97 in Oa No. 203/97 Shri Gosain Ran

& one other Us. Directorate of Estate & one

other . No reasons have been furnished as to

why the practice of interpool exchange of quarters
uas not resorted to in the present case, if

respondents found any difficulty in regularising
or. No, N.605 , Sewa Nagar in applicant's name.

6. In ths result, this 0 fl is disposed of ulth
'S cttreetien to respondents to consider regularising
-Type I gusrter from LNlp ^tospital.s o on pool ip



eKchange for qr. No. N 605 j Seua Nagar uhich

belongs to General Pool. Such consideration

should be oompleted by respondents yithin

Smooths from the date of receipt of a ODpy

of this order. Applicant will be liable to payment

per rules.

7^ The OA is disposedof in terms of para 6

above. No costs.

( S.R. AOIGE ,
VICE CHaIWaN(a)
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